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LEGISLLATIVE ASSEMBLY
NATIONAL CAPITAL TERRITORY OF DEILHI
Bulletin Part-I

(Brief summary of proceedings)
Monday, 26 March 2018 / 05 Chaitra 1940 (Saka)

Sh. Ram Niwas Goel, Hon’ble Speaker in-Chair
Question Hour :
Starred Question No. 101 was asked & replied.

(2.32 PM) Ruling of the Chair regarding Starred Question No. 102 :

The Chair referred the reply to Starred Question No. 102 (Urban Development) to the Questions
& Reference Committee as some Members were not satisfied with the reply submitted by the
department concerned.

Starred Questions No. 103, 104, 106 to 108 were asked and replied to.

Replies to Starred Questions No. 105, 110 to 120 and Un-Starred Questions No. 280 to 322 were
placed on the table.

Replies to Starred Question No. 109 was not received from the Department concerned.

Some Members raised objections regarding non receipt of reply of aforesaid Starred Question.
(3.19 PM) The Chair also expressed his concern and read the letter dated 19 March 2018
received from Principal Secretary (Law, Justice & LA) pertaining to the issue of questions being
raised in Legislative Assembly of Delhi on matters related to ‘Reserved Subjects’ in which it
was stated that the Speaker of Legislative Assembly cannot admit any Question on any
‘Reserved Subject’.

Special Mention (Rule-280) :
Hon’ble Speaker ruled that the matters to be raised by following Members under Rule-280 be
treated as read :

1. Shri Raju Dhingan 6. Ms. Rakhi Birla

2. Shri Jagdish Pradhan 7. Shri Mohinder Goyal

3. Shri Sahi Ram 8. Shri Raghuvinder Shokeen
4. Shri Pawan Kumar Sharma 9. Shri Girish Soni

5. Shri Manjinder Singh Sirsa 10. Shri Narayan Dutt Sharma

Ruling of the Chair regarding non-submission of replies on so called ‘reserved’ subjects:
“Hon’ble Members, the Principal Secretary (Law) has forwarded a copy of letter dated 19 March
2018 of Joint Secretary to the Lieutenant Governor regarding admissibility of questions on so
called ‘reserved’ subjects. The letter has communicated an advice received from the Department
of Legal Affairs, Government of India through the Ministry of Home Affairs. It states, inter alia,
that “in view of the provision contained in Article 239AA (3) and (4) read with Rule 29 of the
Procedure and Conduct of Business of the Legislative Assembly of National Capital Territory of
Delhi, legally the Speaker of the Legislative Assembly cannot admit any Question on any
Reserved Subject.”

As informed by the Hon’ble Deputy Chief Minister on 19 March 2018, the Vigilance
Department Officers refused to provide proper reply to Starred Questions 04 and 16 on these
same grounds. I have already referred the issue to the Committee of Privileges and also directed
the Chief Secretary to ensure that the replies are submitted immediately.

The Secretariat has received copies of letters from some Departments such as Services,

Vigilance, Land & Building refusing to attend briefing meetings with the concerned Ministers.
I fail to understand the reason for these childish attempts to challenge the privileges of this
Assembly. As pointed out by the Deputy Chief Minister in the House, this information cannot be
denied even under the RTI Act. Thus information which an ordinary citizen is entitled to have, is
being denied to this privileged House. Questions related to the reserved subjects have been asked
and answered in this House since its inception. Trying to evade questions on vigilance matters
under the garb of ‘services’ smacks of intent to protect the corrupt.

Rule 29 states that “A guestion must relate to a matter of administration for
which the Government is responsible. Its purpose shall be to elicit information or to
give suggestion of action on a matter of public importance.”
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First of all it should be noted that as per Rule-291 the Speaker’s decision is final
regarding interpretation of the Rules of Procedure. Moreover, Rule-293 clearly states that “No
decision of the Speaker in respect of allowing or disallowing of any resolution or
question or in respect of any other matter, shall be questioned.”

There is a provision similar to Rule-29 in the Lok Sabha Rules. Rule-41 (2)
(viii) of the Lok Sabha Rules, the Question “shall not relate to a matter which is not
primarily the concern of the Government of India”. But such questions are admitted
on the discretion of the Hon’ble Speaker. I would like to quote from Kaul and
Shakdhar’s Practice and Procedure of Parliament — “The discretion to allow a
question which is not the primary concern of the Government of India is exercised
by Speaker on the merits of each case. In such matters, the extent of public
importance is the deciding factor.”

The officers should realise that legislation on reserved subjects and seeking
replies on matters of public interest which directly affect the people of Delhi are two
different issues. Hence I direct that the officers are duty bound to provide replies to
all questions which are admitted. Any attempt from anyone, whatsoever post he
may hold, to deny information to the Assembly and its Committees shall be viewed
seriously. I reiterate that all the questions, replies to which have not been received
from the concerned departments stand referred to the Committee of Privileges.”

The following Members expressed their views :

1. Shri Vishesh Ravi 8. Shri Ajay Dutt

2. Shri Somnath Bharti 9. Shri Saurbh Bharadwaj

3. Shri Akhilesh Pati Tripathi 10. Shri Vijender Gupta, Leader of Opposition
4. Shri Mohinder Goyal 11. Ms. Alka Lamba

5. Shri Pankaj Pushkar 12. Shri Nitin Tyagi

6. Shri Jitender Singh Tomar 13. Shri Om Prakash

7. Shri Manjinder Singh Sirsa

The Chair also read the letter dated 24 March 2018 received from Services Department
pertaining to the reply to the Starred Question No. 109 in which the Department had expressed
its inability to send replies to the Assembly Questions on ‘Services’ related matters.

Shri Manish Sisodia, Hon’ble Deputy Chief Minister expressed his displeasure and stated
that such communication sent directly to the Assembly without information to the Minister
concerned was violation of Constitutional provisions. He also stated that the Legislative
Assembly of National Capital Territory of Delhi was not a subordinate body of Ministry of
Home Affairs, Govt. of India.

The Chair adjourned the House for 30 Minutes for tea-break.

House reassembled.

Hon’ble Speaker in-Chair.

Calling Attention (Rule-54) :

Shri Vijender Gupta, Leader of Opposition called the attention of Hon’ble Deputy Chief
Minister regarding “measures adopted by the private schools of Delhi to increase their pass
percentage in Board exams and the mental pressure suffered by the Students”.

Shri Manish Sisodia, Hon’ble Deputy Chief Minister made a brief statement.

Government Resolution (Rule-90) :

Shri Rajender Pal Gautam, Hon’ble Minister of Social Welfare moved the following
Resolution under Rule-90 with the leave of the House :

“The Legislative Assembly of the National Capital Territory of Delhi in its sitting held on 26
March 2018 resolves:

That having noted with serious concern the plight of officers of Delhi Administration
Subordinate Services (DASS) Cadre, who have been facing acute stagnation at all levels due to
long pending restructuring of their cadre and resultant lack of promotional avenues, our
Cabinet approved the proposal for restructuring of DASS cadre vide Cabinet Decision No.2283
dated 31.12.2015.

That to our utter dismay, this Cabinet Decision could not materialize till now, even after lapse of
more than two years due to lackadaisical and indifferent attitude of the officers responsible for
examining such service matters and placing proposals before appropriate authority for
approval/implementation.
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Further, now having realized with great dissatisfaction that these authorities have overlooked
the need of the hour and miserably failed in providing an efficient state administration of
dedicated and motivated workforce to serve the people of Delhi, this House resolves that:

Pursuant to Cabinet Decision No.2283 dated 31 December 2015, DASS Cadre be restructured
and parity between DASS cadre and CSS Cadre as proposed in para 5 of the Cabinet Note be
established immediately without any delay. Since the employees of Steno Cadre are also facing
acute stagnation similar to DASS cadre, it is also resolved that Steno Cadre also be restructured
on the pattern of CSSS cadre of GOI. All procedural formalities for amending the DASS Rules,
1967 and restructuring of DASS and Steno Cadre be completed by the Services Department
exactly within a month from the date adoption of this Resolution by the House.

Further, this House also resolves that the proposal be considered by the Hon’ble Lt. Governor,
Delhi on priority and approval be accorded for its expeditious implementation.”

The Resolution was to put to vote and adopted by voice-vote.

Discussion on Annual Budget (2018-19) :
The following Members take part in discussion on Annual Budget (2018-19) presented by Shri
Manish Sisodia, Hon’ble Deputy Chief Minister on 22 March 2018 :
1. Ms. Alka Lamba
2. Shri Saurbh Bharadwaj
3. Shri Somnath Bharti
(6:03 PM : The Chair extended the sitting of the House upto 6.30 PM)
4. Shri Om Prakash Sharma
5. Shri Rituraj Govind
6. Shri Nitin Tyagi

Shri Saurabh Bharadwaj moved the following Resolution with the leave of the House :

“This House of Delhi Legislative Assembly in its sitting dated 26 March 2018 resolves:

Whereas, there have been many media reports and the budget speech of Dy. Chief Minister Shri
Manish Sisodia mentioned about the role of Hon’ble Lt. Governor office for delay and
roadblocks in effective execution of projects and programs of elected Govt. of NCT of Delhi.
Whereas, there have been many instances reported in media, when critical decisions of Cabinet
of Govt. of NCT of Delhi have not been implemented due to objections from Hon’ble Lt.
Governor office.

This House directs the Govt. of NCT of Delhi to present a status report of Hon’ble LG office on
the lines of outcome budget. The report should mention the files which have been delayed or
blocked by Hon’ble LG office.”

Shri Manish Sisodia, Hon’ble Deputy Chief Minister also made a brief statement.

The Resolution put to vote and adopted by voice vote.

The Chair adjourned the House upto 2.00 PM on Tuesday, 27 March 2018.
C. Velmurugan
Secretary
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